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Sir,

TH U A H G c U T T UW TIH(HrGH COURT OF ASSAM, NAGALAND, MIZORA M AND ARUNACHAL PRADESH)

No. HC.VU-48/2ottl to{?? lA
Smti Jayashree Bora,
Joint Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Shri Biswajit Chakraborty,
District & Sessions Judge,
Nagaon.

Dated Guwahati, rne 25 laober,2024

With reference to the above, I am directed to inform you that you have beengranted speciar casuar teave on 06.11,2024 and 0g.11.2024, arong with station teavepermission, with the officia_r vehicte, at own cost,i.om the evening of 05.11.2024 tirtthe morning of rr,rr.2o24. During vor. .ur"n.", iir, 
'o..,.uoru, 

Addr. District & sessionsJudge No' 1, Nagaon and in his absence, the next t"rio,. ,oo Judiciar officer wirr remain incharge of your Court and Office.

Special Casual Leave.

Your letter No.DJNl7276 dated 22.10.2024.

yours faithfully,

ilt _

JT. REGISTRAR rurGrr-ANCE)
o No.Hc.vu-4$t2otz t tot?{ /A, dated ,, Z: _ to _2_oZ<

The Project Manager, Gauhati High Court

Mem
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